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Gas based Power Project

2340. SHRI GIRDHARIL LAL BHARGAVA : Will the 
PRIME MINISTER be pleased to state :

(a) whether any allocation has been made for 160 
MW gas based power project at Ramgarh;

(b) if so, the details thereof; and

(c) the time by which the project is likely to be 
completed?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S. 
VENUGOPALACHARI) : (a) and (b). An allocation of
0.55 MMSCMD (Metric Million Standard Cubic Metre 
pery day) of gas has been made for one unit of 35.5 
MW Gas Turbine (GT) out of a total of 4 units (3x35.5 
MW GT + 1x53.5 MW ST) of 160MW Combined Cycle 
Gas Turbine Power Project planned at Ramgarh.

One Gas Turb ine of 35.5 MW has been 
commissioned on 12.1.1996 using H.S.D. due to non- 
vailability of gas. Rajasthan State Electricity Board has 
in form ed tha t gas supp ly  from  OIL’S w ells has 
commenced with effect from 5.7.1996 but it has not 
been possible to operate G.T. due to low calorific value 
of the gas on account of high nitrogen and other inert 
gas contents.

(c) Installation of two GT units of 35.5 MW capacity 
each and one steam turbine unit of 53.5 MW will 
depend upon the additional allocation of gas, techno- 
economic clearance of the Project by Central Electricity 
Authority and Investment sanction by the Planning 
Commission.

C onstruction  o f Bridge over Ravi

2341. SHRI CHAMAN LAL GUPTA : Will the PRIME 
MINISTER be pleased to state :

(a) whether there is a dire need for construction of 
a bridge at Ravi in Basohlj area of Jammu & Kashmir 
keeping in view the construction of Ranjit Sagar Dam 
at the River Ravi;

(b) if so, the steps taken to take up the project;

(c) the estimated cost and the time schedule for 
completion of this proposed project; and

(d) the acres of land of Basohli areas (both 
agricultural and non-agricultural) likely to be submerged 
under water and the compensation paid to the families 
which are going to be dislocated by the Ranjit Sagar 
(Thein) Dam Project and the number of cases still 
pending for disposal?

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI S.R. 
BALASUBRAMONIYAN) : (a) Yes, Sir.

(b) and (c). A p re lim ina ry  P ro ject report fo r 
construction of cable stayed bridge costing Rs.6100 
Lacs has been prepared and is being examined by the 
Government of J&K.

(d) The Revenue Department of the Govt, of J&K is 
collecting the details of the information.

Encroachm ent on Government Land

2342. SHRI RAM SAGAR : W ill the  PRIME 
MINISTER be pleased to state :

(a) whether the attention of the Government has 
been drawn to the photograph of a building appearing 
in the “Times of India” dated July 17, 1996 under 
construction on Vikas Marg in east Delhi;

(b) if so, whether the building has been ecroached 
upon pub lic  land as had been a lleged  in the 
newspapers and if so, the reasons for not checking the 
encroachment of the Government land and the steps 
taken by the Government to get its land vacated;

(c) w hether G overnm ent land has also been 
encroached in a big way in Sainik Farms; and

(d) if so, the action the Government propose to take 
to clear the encroachments from the^Governement land 
as well as from the agricultural land in Sainik Farms 
indicating the number of such unauthorised buildings?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Sir. .

(b) The information is being collected and w ill be 
laid on the Table of the Sabha.

(c) and (d). Municipal Corporation of Delhi had 
reported that there is no encorachment on right of way 
of roads maintained by it. However, as and when such 
encroachments are detected, action is taken to remove 
them. As regards unauthorised construction in Sainik 
Farm, s ince 1.1.1996, 22 cases of unauthorised  
co n s tru c tio n s  have been booked by M un ic ipa l 
Corporation of Delhi for taking action under the DMC 
Act.

Petrol Pumps

2343. SHRI CHURCHILL ALEMAO : W ill the 
PRIME MINISTER be pleased to state:

(a) total number of petrol pumps operating withing 
the State of Goa;

(b) the number of peotrol pumps which have been 
given licence under SC/ST quota and also their place 
of operations; 1

(c) whether the Government propose to grant more 
licences for petrol pumps in Goa during the current 
year; and

(d) if so, the details thereof?


